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The following. Ordinance promulgated by the Governor of Kerala on the 8* duy of September,

2019 is hereby published for general information.

By order ofthe Governor,

AIL{VINTA{ BABU.P.K.,
Low Secretary. '
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ORDINAI\[CE.No.39 Or' 2019

TIIE KERALA EDUCATTON (AMEMMENT) ORDINA]\CE, 2019

Promulgated by the Governor of Kerala in the seventieth Year of the Republic of India.

AN

ORDINANCE

Junher to amend the Kerala Edueation Act, IgJ,g.

Pream6le'- WuBRgas, it is expedient fifither to.amend the Kerala Eiucation.Act, l95g (6 of
1959) for the purposes hereinafter:fppearing;

AND WHEREAS, the Legislative Assembly of the State of Kerala is not in session and the
Governor of Kerala is satrsfied thal circumstances exist which render it necessary for him ," ;;
rmmedrate action:

Now, THEREFoRE, -in exercise df the powers. conferred by clause (l) of article 213 of the' constitution of India" the Govemor of Kerala is pleased to promulgate the following ordinanss.-
'.uwg..

l' Shon title and commencement-(l) This ordinance may be called the Kerala Education
(Amendment) Ordinance, 2}.lg.

2' Act 6 of 1959 to be temporaily antended.--D'ring the period of ciperirtion of this ordinance, , 
'

the Kerala'Education Act, 1958 (6 of 1959) (hereinafter referred to as the princrpaf Act) shall nJr;;' subject to the amendments specified in sections 3 to 7. . . 
--

3. Amendment of section 4._Ins,ection 4 ofthe principal Act_

(a) in sub-section (l), for the words "Department of Education,', the words .,Deparflnbnt .

of General Education" shall b€ substituted:

' (b) in sub-section (2), for the words *Director 
of Public lnstructibnl,, the words .,Director

of General Education,,shall be substituted.
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4. Amendment of sectio4 9.- h sub-section (l) of sectionjg, for the word "Headmaster", th€ ..
words and symbols "Headmaster or Headmistess or Vice-Principal, as the case pay be,,l shall be

substituted.

. 5. Amendment of section 17.- lnsub-section (2) of section l7 of the principal Act,-
l, .

(u) in clause (g), for the word "Headmasters", the words and syrirbols o'Headmasters or
Headmistresses or vice-Principals, as the case may be," shall be substituted;

'

(b) in clause (h); fot the word l.Headmasten", the words and synbols ..fleadmasters 
or

Headmistresses oi Vice-Principals, as the.case may be,'2 shall be substituted.

6. Amendment of section 22.- ln clause (iv) of sectibn 22, for the words "Education:.
Department", the words "Departnent of General Education" shall be substituted.

7. Amendment of.sictian 34.* lnsection f, zu the rvords "Educ.alion Deparhenti the words

"Deparfinent ofGeneral Education" shall be subsfituted. 
:

GOVERNOR.
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